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State-wise lockdowns to badly
hit auto industry, says CARE

FE BUREAU
Chennai, April 14

THE IMPOSITION OF strict
state-wise lockdowns in April
and/or May would seriously
dampen the automobile indus-
try’s growth as production lev-
els would deteriorate and clo-
sure of dealer showrooms will
lead to a fall in retail sales. Un-
sold inventory may pile up and
affect the cash flows of the play-
ers,anoteby CARE Ratings said.

Given the rapid surge in

Covid-19 cases, Q1FY22 sales
volumes for all segments are
expected tobeonthelowerside.
Maharashtra, which accounts
for a significant proportion of
auto sales in India, has ann-
ounced strict restrictions and
expects this to be further exte-
nded up to at least mid-May if
Covid-19 cases do not fall, vac-
cine supply shortages are not
restored at the earliest and ade-
quate healthcare facilities con-
tinue to be unavailable.
CAREexpectsH1FY22 tobe

softer and sales to gain pace
from October, with festivities,
wedding season,assuming the
reopening of schools, colleges,
offices and rise in infrastruc-
tural and mining activities.
Analysing the FY21 perfor-
mance, CARE said the auto
industry witnessed a cata-
strophic effect in the fiscal as
sales volumes were pushed
backby multipleyears.For PVs,
sales volumes were lowest
since FY16 and for two-wheel-
erslowest since FY15, it said.

‘PE investment in real estate rises 19% despite Covid’

PRIVATE EQUITY (PE) INVEST-
MENT in real estate rose 19%
last fiscal to $6.27 billion des-
pite the pandemic, driven by
increased interest from foreign
investors,according to property
consultant Anarock.

Anarock Capital in its latest
report ‘Flux — FY20-21 Market
Monitor for Capital Flows’high-
lighted that despite Covid-19,
more than $6.27 billion were
pumped intothe sectorin FY21
against $5.8 billionin FY20.

Shobhit Agarwal, MD & CEO
- ANAROCK Capital, said, “For-
eign funds are evidently very
upbeatabout India. High-grade
rental-generating assets have
attracted foreign investorsin a
bigway during theyear” —PTI
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‘EV sector recovers, 1.35L
vehicles sold in FY21’

FE BUREAU
Chennai, April 14

THE ELECTRIC MOBILITY
sector registered nearly 1.35
lakh sales in FY21, signalling
asteadyroadtorecoveryafter
thelockdown-induced losses,
according to CEEW Centre for
Energy Finance’s (CEEW-CEF)
electric mobility dashboard.

The updated dashboard
released on Wednesday high-
lighted that EV registrations
formed 0.88% of all vehicle
registrationsin thelastfiscal —
thehighest share everachieved.
TheIndianautomobile market
has registered over 6.38 lakh
EVssince 2011-12.

The mobility dashboard
further showed the two-
wheeler and three-wheeler
sales accounted for nearly
96% of the e-mobility market
in FY21. Three-wheeler EVs
made up 65% of all EV regis-

trations, having comprised
83% of the market in the year
before. Two-wheelerEVs,on the
otherhand,madeup 30%ofall
EV registrations, previously
accounting foronly 14% of the
market (this includes only two-
wheelers with speeds greater
than or equal to 25 km/hr).
Also, the two-wheeler EV mar-
ket saw a 1.6-fold increase in
FY21,from 24,839 units sold
inFY20t040,837inFY21.

Further, the four-wheeler
segment is expected to grow
rapidlywith over 23 newelec-
tric car models scheduled for
launch by FY22.

Arunabha Ghosh, CEO,
CEEW,said: “Electricmobilityis
poised to be at the forefront of
India’s green recovery. In the
coming years, the Central and
state governments need to
reduce uncertainty by rolling
out detailed and clear long-
term policies.”
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IDBI Asset Management Limited

CIN: 65 100MH2010PLC 1959319

Registered Office: IDEI Tower, WTC Complex, Cuffe Parade, Caolaba, Mumbai - 400005
Corporate Office: 47 Floor, 1DB| Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 400 005, Maharashira
Tel: (022) 66442800 Fax: (022) 88442801 Website: www.idbimutual.co.in E-mail: contactus@dbimutual.coin

NOTICE CUM ADDENDUM NO. 02/2021-22

Appointment of Additional Independent Directors on the Board of IDBI Asset

Management Limited:

Shri R.K. Gurumurthy (DIN: 07264 185) and Ms. Gita Marasimhan (DIN: 0969088) have been appointed as
Additional Independent Directors on the Board of IDB| Asset Management Limited w.a.f. April 09, 2021.

In view of tha same, tha following details of Shri R.K. Gurumurthy and Ms. Gita Narasimhan will be included

irthe SAlof IDEI Mutual Fund:

——

Mame Age Qualification Brief Experience

Shri K. K. Gurumurthy 61 | M. Com, CAIIB, shri B. K. Gurumurthy is having 29 years of

(Additional Independent | Years | Diploma in Banking | Banking expernence with various Banks.

Director) Retired in December 2020 from Lakshmi
Vilas Bank Lid, as Treasurer,

Ms. Gita Narasimhan 65 | M.A in Applied Ms. Gita Narasimhan is having 39 years of

(Additional Independent | Years | Economics expariance with State Bank of India in

Director) | B.Sc Physics (Hons) | Corporate  Financing, Assel Monitoring
(Corporate/Mid Corporate including Stressead
Assets), Training and Development, Retail
Branch Operations. Retired as General
Manager.
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This ﬁddendum shall form an Intégral part nf.Statenwnt of Additional Infnrmat.llnn of DB !ﬁutual
Fund, as amended from time to time.
All other terms and conditions of the SAl of IDBI Mutual Fund will remain unchanged.

Place : Mumbai
Date : April 14, 2021

For IDBI Asset Management Limited

{Investrment Manager to IDBI Mutual Fund)

Sd/-

Company Secretary and Comphance Officer

Statutory Details: IDEI Mutual Fund has been set up as a trust sponsored by IDBI Bank Limited with IDEI
MF Trustee Company Limited as the Trustee (“Trustee” under the Indian Trusts Act, 1882) and with IDEBI
Asset Management Limited as the Investment Manager.

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR
OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, QUTSIDE INDIA.

GRILU

UNITED BREWERIES LIMITED

Registered Office: "UB Tower”, UB City, # 24, Vittal Mallya Road, Bengaluru - 560 001
Phone: +91-80-45655000, 22272807 Fax: +91-80-22211964
CIN: L36999KA1999PLC025195
Website: www.unitedbreweries.com Email: ublinvestor@ubmail.com

NOTICE FOR LOSS OF SHARE CERTIFICATE

The following share certificates of the Company have been reported lost/misplaced and the holders of the
said share certificates have requested the Company for issue of Duplicate Share Certificates.

Motice is hereby given that the Company will proceed to issue Duplicate Share Certificates to the below
mentioned persons unless a valid objection is received by the Company within 15 days from the date of

G R INFRAPROJECTS LIMITED

publication of this notice.
Chr Company was incorporated a5 'G. R. Agarwal Builders and Devetopars Limited on December 22, 1995 under the Companies Act, 1956 as a public imited company. The cerificate of commencement of business was issued Sl.| Folio |Certificate| No. of Distinctive No. Name of the Shareholder
by the RoC Rajasthan on January 3, 1996 and our Company subsequantly acquired the business of M/s Gumani Ram Agarwal, a parinership firm, in the same year. The name of our Company was changed o 'G R Infraprojects No. No. No. Shares From To
Limited' vide a resolution passed by our Sharehobders on August 24, 2007, as cur management befieved that the activities being underiaken by our Company were refiecied in brogder terms from the new name. Afresh certficate
of incorporation purseant to change of name was isseed by the RoC Rajasthan on August 31, 2007 For further defalls on the changes in the name and registerad office of our Company, sse “Hislery and Carain Corporafe 1 |[UBD31754] 112595 190 ba76641 2576830 ANITA ROY
Matters " onpage 202 of the drall red heming prospectus dated April 13, 2021{"DRHP").
Registered Office: Revenue Block No. 223, Old Survey No. 384 11, 384 2, Paiki and 384 / 3, Khata No. 464, Kochariya, Ahmedabad, Gujarat - 382 220, India 2 |UB045599| 103494 | 400 | 1174671 | 1175070 RAHAT MARFATIA
Corporate Office: Novus Tower, Second Floor, Plal Mo, 18, Sactor 18, Gurugram, Hanyana — 122 015, India
Contact Parson: Sudhir Mutha, Company Secretary and Complance Officer, Telaphona: + 81 204 248 7170, E-mail: cs@grinfra.com 4 |UB097625| 125189 33 263563147 | 263563179 MANOJ KUMAR
Wabsite: grinfra.com; C ate Identity Number: U45201GJ1905PLC093652
st N ol ol 2 4 (uBo77011| 101857 | 120 | 626101 | 626220 RAVINDRA MOHAN GOEL
OUR PROMOTERS: VINOD KUMAR AGARWAL, AJENDRA KUMAR AGARWAL, PURSHOTTAM AGARWAL AND LOKESH BUILDERS PRIVATE LIMITED 5 luspasa12l 104115 180 1430501 1430880 BRENDA MARIA DESOUZA,

INITIAL PUBLIC OFFERING OF UP TO 11,508,704 EQUITY SHARES OF FACE VALUE OF < 5 EACH ("EQUITY SHARES™) OF G R INFRAPROJECTS LIMITED {“OUR COMPANY" OR THE “ISSUER™) FOR CASH AT ALIAS
A PRICE OF ¥ [*] PER EQUITY SHARE {INCLUDING A PREMIUM OF ¥ [+] PER EQUITY SHARE) (“OFFER PRICE") AGGREGATING UP TO ¥ [] MILLION (THE "OFFER"), THE OFFER COMPRISES OF AN OFFER BRENDA MARIA RODRIGUES
FORSALEQF UPTO 11,508,704 EQUITY SHARES AGGREGATING UP TO < [+] MILLION, COMPRISING UP TO 1,142,400 EQUITY SHARES AGGREGATING UP TO < [«] MILLION BY LOKESH BUILDERS PRIVATE
LIMITED {THE “PROMOTER SELLING SHAREHOLDER"); UP TO 127,000 EQUITY SHARES AGGREGATING UP TO ¥ [+] MILLION BY JASAMRIT PREMISES PRIVATE LIMITED, UP TO 80,000 EQUITY SHARES 6 |UB046176] 105190 400 1836451 1856850 | MANDAKINI GULABEHIARATHOD

AGGREGATING UP TO < [+] MILLION BY JASAMRIT FASHIONS PRIVATE LIMITED, UP TO 56,000 EQUITY SHARES AGGREGATING UP TO % [+] MILLION BY JASAMRIT CREATIONS PRIVATE LIMITED, AND UP
TO 44,000 EQUITY SHARES AGGREGATING UP TO ¥ [+] MILLION BY JASAMRIT CONSTRUCTION PRIVATE LIMITED (COLLECTIVELY, THE “PROMOTER GROUP SELLING SHAREHOLDERS"); UP TO
6.414.029 EQUITY SHARES AGGREGATING UP TO < [+] MILLION BY INDIA BUSINESS EXCELLENCE FUND | AND UP TO 3,159,149 EQUITY SHARES AGGREGATING UP TO 7 [«] MILLION BY INDIA BUSINESS
EXCELLENCE FUND (TOGETHER, THE “INVESTOR SELLING SHAREHOLDERS™); AND UP TO 488,126 EQUITY SHARES AGGREGATING UP TO ¥ [] MILLION BY PRADEEP KUMAR AGARWAL (THE "OTHER
SELLING SHAREHOLDER" AND TOGETHER WITH THE PROMOTER SELLING SHAREHOLDER, PROMOTER GROUP SELLING SHAREHOLDERS, AND INVESTOR SELLING SHAREHOLDERS, THE “SELLING
SHAREHOLDERS"). THE OFFER INCLUDES A RESERVATION OF UP TO [+] EQUITY SHARES AGGREGATING UP TO 7 [+] MILLION (CONSTITUTING UP TO [+]% OF THE POST- OFFER PAID-UP EQUITY SHARE
CAPITAL OF OUR COMPANY) FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (THE “EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER
REFERRED TOAS THE *NET OFFER". THE OFFER AND THE NET OFFER SHALL CONSTITUTE [+]% AND [+]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.
OUR COMPANY AND THE INVESTOR SELLING SHAREHOLDERS IN CONSULTATION WITH THE EOOK RUNNING LEAD MANAGERS (“BRLMS"), MAY OFFER ADISCOUNT OF UP TO T [«] OF THE OFFER PRICE
TOELIGIBLEEMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION (“EMPLOYEE DISCOUNT").

THE PRICE BAND, THE MINIMUM BID LOT AND THE EMPLOYEE DISCOUNT, IF ANY, WILL BE DECIDED BY OUR COMPANY AND THE INVESTOR SELLING SHAREHOLDERS IN CONSULTATION WITH THE
BRLMS AND WILL BE ADVERTISED IN [+] EDITIONS OF [+] (A WIDELY CIRCULATED ENGLISH NATIOMAL DAILY NEWSPAPER), [+] EDITIONS OF [+] (A WIDELY CIRCULATED HINDI NATIOMAL DAILY
NEWSPAPER] AND [<] EDITIONS OF [+] (A WIDELY CIRCULATED GUJARATI DAILY NEWSPAPER, GUJARATI BEING THE REGIONAL LANGUAGE OF AHMEDABAD WHERE OUR REGISTERED OFFICE 15
LOCATED), AT LEAST TWO WORKING DAY'S PRIOR TO THE BID / OFFER QOPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED (“BSE") AND THE NATIONAL STOCK EXCHANGE OF INDIA
LIMITED ("NSE", TOGETHER WITH BSE, THE “STOCK EXCHANGES") FORUPLOADING ON THEIR RESPECTIVE WEBSITES.

In case of any revision in the Price Band, the Bid f Offer Pericd will be extended by at leasi three additional Warking Days after such revisionin the Price Band, subject io the Bid  Offer Period not exceeding 10 Working Days_ In
cases of force majeurs, strike or similar circumstances, our Company and the Investor Selling Shareholders, in consultation with the BRLMs, may, for reasons to be recoeded inowriting, extend the Bid 7 Offer Period for a
minimum of three Working Days, subject to the Bid [ Offer Period not exceeding 10 Warking Days. Any revision in the Price Band and the revised Bid / Offer Period, if applicable, shall be widely disseminated by notification to
the Stock Exchanges, by issuing a press release, and also by indicating the change on the respective wabsites of the BRLMs and at the terminale of the Members of the Syndicate and by infimation to Designated
Intermadiaries and the Sponsor Bank.

Thig Offer is being mads in terms of Rule 19(2)(b) of the Securities Contracts (Requlation) Rulas, 1957, as amended (“SCRR") read with Raguiation 31 of the Securities and Exchange Board of India (lssue of Capital and
Disclosure Requirements) Regulations, 2018, as amended (the “SEBI ICDR Regulations”). This Offer is being made through the Book Building Process in accordance with Regulation 6{1) of the SEBI ICDR Regulations
wherein not more than 50% of the Net Offer shall be gvailable for allocation on & proportionate basis 1o Qualified Institutional Buyers (“QIBs") (the "QIB Portion™), provided that our Company and the Investor Sefling
Shareholders in consultation with the BRLMs may allocate up to 60% of the QIB Portion to Anchor Investors.on a discrefionary basis, One-third of the Anchor Investor Portion shall be ressrved for domestic Mutual Funds,
subject fo valid Bids being received from the domesbec Mutual Funds at or above the Anchor Investor Allocation Prica. 5% of the Net QIB Portion shall be available for allocation on a proportionate basis to Mutual Funds only,
and the remainder of the QB Portion shall be available for alocation on a proportionate basis to all QIB Bidders (ather than Anchor Investors), including Mutual Funds, subject to valid Bids being received at or above the Offer
Price. Further, not less than 15% of the Met Ofier shall be available for allocation on a proportionate basis to Non-Instilutional Bidders and nod less than 35% of the Met Difer shall be available for allocation to Retadl Indnadual
Bidders in accordance with the SEBI ICDR Regulations, subject to valid Bids being recened from them at or above the Offer Price. Further, Equity Shares will be allocated on a proportonate basis 1o Eligible Employess
appiving under the Employes Fesereation Portion, subject to valid Bids received from them at or above the Offer Price (net of Employes Discownt). Al Bidders, other than #&nchor Investors, are mandatorily required o
participate in the Offer through the Application Supported by Blockad Amount {(*ASBA”) process by providing datails of their respectiva ASBAAccount, which will ba blocked by tha Salf Certified Syndicate Banks (“SC5Bs"),
or through the UPIMechanism. Anchor Investors are not permitted to participate in the Anchar Invesior Portion through the ASBA Process. For datails, see "Offer Procodiie” on page 428 of the DRHP.

This public announcement is being made in compliance with the provisions of Regulation 26(2) of the SEBI ICDR Regulations io inform the public that the Company is proposing, subject to applicable statutory and regulatory
requiremnents, receipt of requisite appravals, market conditions and other considerations, o make aninifial public offering of its Equily Shares and has filed a DRHP with the Securities and Exchange Board of India (“SEBI™)
on April 13, 2021. Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filad with SEBI shall ba madea public for comments, if any, for a pariod of at least 21 days from the date of such filing, by hosting it on the
website of SEBI at www.sabi.gov.in, the websites of the Stock Exchanges i.e., tha BSE Limited at www.bseindia.com and the National Stock Exchange of India Limdted at www.nseindia.com and the website of the book
running lead managers to the Offer, .e., HOFC Bank Limited, ICIC] Sacurities Limited, Kotak Mahindra Capital Company Liméted, Matdal Oswal Investrment Advisors Limited, 581 Capital Markets Limited and Equirus Capital
Private Limited, {coflectively, the "BRLMS") al www.hdlcbank.com, www.icicisecuribes.com, www.invesimentbank kotak.com, www.molilaloswalgroup.com, www.shicaps.com and www.equirus.com, respectively. The
Company imviles members of the public to give their comments on the DRHP filed with SEBI with respect to disclosures made in the DRHP. The members of the public are requested to send a copy of their comments sant to
SEBI, to the Company Secretary and Comphiance Officer of our Company andior the BRLM at their respective addresses menbioned herein. All comments must be received by the Company and/or the Company Secrefary

Any person(s) having objections to the issue of the duplicate share cerlificates should lodge hisfher/their
objection with all supporting documents with the Company at its Registered Office within 15 days from the
appearance of this notice failing which the Company will proceed to issue Duplicate Share Ceriificate(s) to
the persons mentioned above and thereafter no objection to the issue of duplicate share Certificates will
be entertained from any person(s).

ForUnited Breweries Limited
Sdi-
GOVIND IYENGAR
Senior Vice President Legal & Company Secretary

TOWA SOKKI LIMITED

(CIN: L51909GJ1993PLCO19111)

Place: Bengaluru
Date - 14.04.2021

(“TSL" / TARGET COMPANY"/"TC")
Registered Office: FF-6. Amrapali Apartment, Near Air Force 5

[

Vadodara-3580014, Gujarat, India | Phone Mo. +910265-2

Recommendations of the Committee of Independent Directors (IDC) on the Open Offer to the Shareholders of Towa Sokki
Limited (“TSL" or the “Targel Company”) under regulation 26 (7) of the SEBI (Substanlial Acguisilion of Shares and
Takeovers) Regulations, 2011 and subsequent amendments thereto (“SEBI (SAST) Regulations”).
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[ April 12, 2021
Towa Sokki Limited
Open Offer to acquire up to 11,84,248 (Eleven Lacs Eighty Four
Thousand Two Hundred Forty Eight Only) Equéty Shares of face vakue
of ¥ 10/~ each representing 26.00 % of the total equity and voting share
capital of the Target Company, to be acquired by the Acquirer, al a price
of ¥ &/~ (Rupees Six Only) per Equity share ("Offer Pica”™) payable in cash
in terms of Regulation 3(1) and 4 of the SEBI (SAST) Requiations, 2011,
Mr. Sudhir Mehta (hereinafter raferred to as "the Acquirer®)

Beeline Broking Limited

Chairman: Mr. Ajay Kumar Pithi

Member: Mrs. Alka Agarwal

Member; Mr. Heeralal Barot

IDC Members are the Independent Directors of the Target Company.
Mone of them have entared into any other contract or have other
refationship with the Target Company.

Name of the Target Company
Details of the Offer pertaining to Target Company

Mame(s) of the Acquirer and PAC with tha Acquirer
Mame of the Manager tothe offar

Members of the Committee of Independent
Directors (“IDC")

IDC Member's relationship with the Target
Company (Director, Equity shares owned, any
other confract’ relationship), if any

and Comgliance Officer or the BRLMs attheir respective addresses mentioned herein below in relation to the Offer an orbefore 5 p.m. on the 21 day from the aforementioned date of filing of the DRHP with SEBI &t No. | Name of IDC Member Mo, of Shares Held
Investments in equity and equity-related securilies involve a degrae of risk and investors shoukd not invest any funds in the Offer unless they can afford to take the risk of losing their investment, Investors are advised to read " 1. | Ajay Kumar Pithi- Chairman | 12,400
the risk factors carefully before taking an invesiment decasion in the Ofer, Fortaking an investment decssion, inveslors must rely on their own examination of our Company and the Offer, including the risks imvadved, The Equily 2 | Aka Agarwal- Member 37 800

Shares in the Offer have not been recommended or approved by the SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the DRHP. Specific attention of the investors is invited fo*Risk Factors"on
page 32 of the DRHP. For detaits of the share capital and capital structure of the Company. see “Capital Structure "on page 90 of the DRHP. For details of the main objects of the Company as contained in the memorandum of
associalion of the Company, see “Hisfory and Cerfain Corporate Matfers " on page 202 of the DRHP. Any decision whether to invest in Equity Shares described in the DRHP may only be made after a red herming prospectus
["Red Herring Prospectus") for the same has been filed with the RoC and must be made solely on the basis of such Fed Herring Prospectus,

Trading in the Equity shares/other securities of the
Target Company by IDC Members

IDC Member's relationship with the acquirers
(Director, Equity shares owned, any other contract
J ralationship), if any

Ko trading has been done by the IDC Members in the equity shares/

= e s s s

Mone of the IDC Members have any relationship with the Acquirer.

r RN B e LRA RANAGERA Trarlipg in the Equity shares/other securities of the Not Applicable — Acquirer Is Individual

1 HDFC BANK s kutak“ acouirers by :L‘!ﬂ Members .

- Ficict Securities Fresta Bk h___lj?][hl-—_ﬂlr OswAL Recommendation on the Open offer, as 1o whether | The IDC Members is of the view that the Open Offer is fair and
We understand your world g the offer. is or is not, fair and reasonable reasonable, However, the shareholders shuull_:l independenily evaluate
HDFC Bank Limited ICICI Securities Limited Kotak Mahindra Capital Company Limited Motilal Oswal Investment Advisors Limited* the Open Offer and take an informed decision in the best interest.

IDC recommends acceptance of the Open offer made by the Acguirer
as the Offer price of T & per fully paid up equity share is fair and
reasonabde based on the following reasons;

1. The Offer price appears to be reasonable considering that there is no
major busingss activities in the Target Company.

2. The offer price of ¥ 6/~ per fully paid up equity share offered by the
Acquirer is equal to the price paid by Acquirer in SPA fo Sallers and
for the shares to be acquired of Target Company

3. The equity shares of the Target Company is infrequently traded
shares within the meaning of explanation provided in Regulation 2())

15t Floor, 27BKC, Plot No. C- 27, *G” Block,
Bandra Kurla Compex, Bandra (East),
humbai 400 051 Maharazhira, India
Telephone: #31 22 4336 0000

E-mail: grinfra.ipo@kotak.com

Investor grievance e-mail:
kmecredressal@xotak.com

Website: www. investmenibank kotak com
Contact person: Ganesh Rane

SEBI registration number: INMOOOOOAT4

Investment Banking Group, Linit Ko 407 & 402,

d1h Fioor, Tower B Peninsula Business Park

Lower Parel, Mumbai = 400 013 Maharashtra, India
Telephone: +891 22 3385 8233

E-mail: gril.ipo@hdichank.com

Investor grievance e-mail:

investor redressalibhdfchank_ com

Website: www_hdfchank.com

Contact person: Ravi sharma | Harsh Thakkar
SEBI| registration number: INMOOO011252

ICICI Cantre, H.T. Parakh Marg, Churchgate summary of reasons for recommendation
Mumiai - 400 020, Maharashtra, India
Telephone: +31 (22} 2288 2460
E-mail: gril.ipodicicisecurities.com
Investor grievance e-mail:
customercare@icicisecurities.com
Website: www.icicisecuritias.com
Contact person: Rupesh Khan

SEBI registration number: INMO0O011178

Motilal Oswal Tower, Rahimiullah Sayani Road,
Opposite Parel 5T Depot, Prabhade, Mumbal
Maharashtra = 400 025, India

Telephone: +91 22 7193 4380

E-mail: gril.ipo@motilaloswal com

Investor grievance e-mail:
maoiaplradrassal@maotifaloswal com

Website: www.motilaloswalgroup.com

Contact person: Kristna Dias / Subodh Mallya
SEBI registration number; INMOOOO11005

BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE OFFER of SEBI LS-“-_ST} Regulations, 2011. : .
4. The offer price of ¥ &/- per fully paid up equity share offered by the
0 k — — Acquirer is higher than the Fair Value of equity shara of the Target
m E{]I..HI'UE r I N T cC C H Company which is ¥ 2. 70/- (Rupees Two and Paisa Seventy only)
et per Equity Share as certified by FCA Payal Gada (Membership No.

Equirus Capital Private Limited

12th Floor, C Wing, Marathon Fulurex, N M Joshi Marg,
Lower Parel, Mumbai = 400 013, Maharashira, India
Telephone: +91 22 4332 0700

E-mail: gril ipof@equines.com

Website: www equirus.com

Investor grievance e-mail: investossgrievancei@equirus.com

Contact person: Gaurav Mitial / Karan Savardekar Contact ?E’-‘”‘“: Ankesh Jain Contact person: M Murali Krishna
SEBI registration number: INMDOD003531 SEBI registration number. INMODO01 1266 SEBI registration number: INROO0000221

‘In compliance with the proviso fo Regulation 274 of the SEB! Merchant Banker Reguiations and Requiation 233 of the SEB! ICDR Reguiations, Mofital Oswal Imvestment Adwisors Limited will be imvalved only in marketing of
the Offar. Motal Oswal investment Advisors Limiled hag signed the due diligence cartificate and has bean disclosed as  BRLM forthe Offer,

110424), Partmer of Payal Gada & Co., Chartered Accountants
(Firm Registration No. 148529W), UDIN: 21110424AAAABD6308
having their office situated at at 5-15, 2nd floor, Sej Plaza,
Marve Road, Malad (West); Tel.No.+ (022)28012073; Fax No.NA,
Email: payali@payalgada.co.n, vide valuation certificate dated
February 17, 2021.The valuer has considered the valuation methods
and the weightage 1o valuation results under each method as ratified
by Hon'ble Supreme Court in Tomco-HLL s Merger case.
Keeping in view above facts IDC is of opinion that Open Offer price is
fair and reasonable andis in accordance with the refevant regulations
prescribed in the Takeaver Code and prima facie appear to be justitiad.
Mone

For any queries or A copy of Letter of offer is available on
websiie of company Limited www.iowasokkiin, can e-maill o
Manager to the offer Beeling Broking Limited on mba@beelinemb.com
or to Registrar to offer BCMC Share Registry Private Limited on
towa.openoffen@remedebhi.com

To the best of our knowledge and belief, after making proper enguiry, the information contained in or accampanying this
statement is, in all material respect, frue and correct and not misleading, whether by omission of any information or otherwiss,
and includes all the information required to be disclosed by the Target Company under the SEBI (SAST) Regulations.
Capitalized terms used in this announcement, but not defined, shall have the same meaning assigned to them in the P4,
DPS and LOF.

2Bl Capital Markets Limited

202, Maker Tower 'E', Cuffe Parade, Murmbai,

Maharashira - 400 005, India

Telephone: +91 22 2217 8300

E-mail: gril.ipoi@shicaps.com

Investor grievance e-mail: inveslor relationsi@shicaps.com
Website: www sbicaps.com

KFin Technologies Private Limited

Selenium Tower-8, Plot 31 and 32, Gachibowli, Financial District,
Nanakramguda, Serlingampally, Hyderabad - 500 032,
Telangana, Indis

Telephone; +91 40 6716 2222

E-mail: grilipod@kfintech.com

Website: www kiintech.com

Investor grievance e-mail: einward ris@kfintech.com

Details of Independant Advisars, if any.

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP.

For G R INFRAPROJECTS LIMITED Any other matter to be highlighted

On behalf of Board of Directors

Sdi-
Cormpany Secretary and Complance Officer

Place : Gurgaon
Dale : Aprl 13, 2021

G R INFRAPROJECTS LIMITED is propesing, subject to applicable statutary and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, fo undertake an initial pubBc offer of its
Equity Shares and has filed the DRHP with SEB| on April 13, 2021, The DRHP is available on the websites of the SEBI at www.sebi govin, BSE at www. bseindia.com, NSE at www.nsaindia.com as well as on the wabsite of the
BRLMs at www. hdfchank.com, www.icicisecurities.com, waw.invesimenibank_kolak com, waw. molilaloswalgroup.com, www.sbecaps, com and www,equirus.com, raspactively, Investors shoukd note that invesiment in equity
ghares involves a high degree of iisk and for details retating to the same, see ‘Risk Factors "on page 32 ofthe DRHP, Potential investors should not rely on the DRHP filed with the SEB| for making any investment decision

The Equity Shares offered in the Offer have not been and will not be registerad under the U5, Secunities Actof 1933, 25 amended (*U.5. Securities Act’) or any state securifies laws in the Linited States, and unless so registerad,
may not be offiered orsold within the United States, except pursuant fo an exemption from, or in @ transacton nof subject to, the registration requirements of the LS. Securibies Act and in accordance with any applicable U5, state
securifies kaws. Accordingty, the Equity Shares are being offered and sold outside the United States in 'off-shore transaciions’in reliance on Regulation S under the U5, Securifies Act and the applicable |aws of the jurisdictions
where such offers and sales are made. There will be no public offering in the United States.

fi-nanci“. ep.'. in

For Towa Sokki Limited

Sdy-

Mr. Ajay Kumar Fithi

Chairman-Committee of Independent Direclors
DIN: 00866809

Feka

Place: Vadodara
Date: April 12, 2021

CONCEPRPT




